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15 OJ lin, 

EMPLOYEES LEGAL AID BILL. 

SHRI SARDAR AMJAD ALI 
(Basirhat): I beg to move for leave to 
inl roduce a Bill to provide for legal aid to 
workers in matters arising OUt of their 
employ1J\ent io factories,' 

!~U~l;.~ed i~:be Gazette of IndiaExtra~rdina~y, PUI 11, Secuog 2, daied 21-li.19M. 



zer BIn, l"t,D<iuced AGRAltAYANA 6, 16892 (SAKAl BIT18 t,,r,04uad 211 

MR. CHAIRMAN I The question is : 

"That leave be granted to introduce 
a Bill 10 provide for legal aid 10 
workers in matters arising OUI of 
their employmenl in factories." 

TM mot/o" war adopted. 

SHRI SARDAR AMJAD ALI: 
introduce Ihe Bill. 

PREVENTION OF LOTTERIES BILL-

SHRI KAMALNAYAN BAJAJ 
(Wardba): I beg 10 move for leave 10 
introduce a Bill 10 provid, for Ihe preven-
tion of Slale and Centrallolleries. 

MR. CHAIRMAN: The quettion Is : 
"Tha t leave be granted 10 inlroduce 
a Bill to provide for Ihe prevention 
of State and Central 10Ileries." 

The mo I/on war adopted. 

'SHRI KAMALNAYAN BAJAJ: 
introduce tbe Bill. 

MR. CHAIRMAN: Shr/ Nath Pai. 
Ablenl. 

15,04 hn. 

CONSTlTUTION (AMENDMENT) 
BILL· 

(AlQlNDJIl8NT OJ' ARTICLBS 58 AND 157) 
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MR. CHAIRMAN: The question Is I 

a Bill (urt her to amend ' the Conltil'" 
lion of India." 

TM mDt /011 War adopted. 

15.05 hn. 

CODE OF CRIMINAL PROCEDURB 
(AMENDMENT} BILL-

(AMsNDMBNT 011' SECTION 4 AND 
ADDITION 011' !l8W SSCTION 566) 
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MR. CHAIRMAN: The question II : 

"That leave be granted to introduce 
a Bill further to amend tbe Code 
of Ciriminal Procedure, 1898." 
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MR. CHAIRMAN: Now we will 
take up Acbarya Kripalani's Bill. 

SHRI NATH PAl (Rajapur): am 
lorry. Will you permit me 10 introdtlllli 
my Bills 1 ' 

MR. CHAIRMAN; All righl. 

15.06 hn. 
CONSTITUTION (AMENDMENT) 

BILL· 
(AJIl8111DJIl8l11T 011' AllTIOLB 145) 

"That leave be granled to introduce SHRI NATH PAl (Rajapur): I bel 
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